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(Interruptions)

SHRI BHUPESH GUPTA : Certainly,
derogatory remarks have needlessly been
uttered against Dr. Shrimali.

MR. DEPUTY CHAIRMAN :
already dealt with it.

st e ¢ FEl 97 gfaa &
waerr # fvafery 57 9w s

A

AR

1 have

SUPPLEMENTARY DEMANDS FOR
GRANTS FOR EXPENDITURE OF THE
GOVERNMENT OF PONDICHERRY FOR
THE YEAR 1974-75

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : Sir, I beg to lay on
the Table a statement (in English and Hindi)
showing the Supplementary Demands for
Grants for Expenditure of the Government of
Pondicherry for the year 1974-75.

MR. DEPUTY CHAIRMAN : The House
stands adjourned till 3 -15 p. M.
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The House then adjourned for lunch at
five minutes past two of the clock.

The House reassembled after lunch at
eighteen minutes past three of the clock, The
Vice Chairman (Shri Jagdish Prasad
Mathur) in the Chair.

RESOLUTION RE AMELIORATING THE

CONDITIONS OF LANDLESS LABOUR
AND THE RURAL POOR—eontd.

ML ™I 9 (| gleqmr) o S9l-
T A1, & TH GET T ARUR AT
g, W1 AT AR 7w fear ¥
% faart #rENgE F7T gu ¥ W
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qT FEAHTN AT FT WA T @D
A AR & wxT AT7 wWET w7 g
fFar . gTwmE ¥ owewmT sfemr
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[t orafrT frg
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g ANEET W FHL WEFE W A7
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F FYET FATT AT 97 | A7 T4 a9
# wan § i fegmam & o=t W
HIW &Y § o7 §9 G K e 2
fF gu afidi & fau @e-9 wre-
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(Y Tt Tz |
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AR ¥ WA Fe AF gnl |
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YT ®19 g4 F fee s ag A wivar
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20 FUT AT {ET a7 IEE fA0
a1 FX (qw wwar €, Afwa ow
afa@ta #1500 wvar faaer gfewT 3
7% e ot = ® oF afear FF T@
freret & | @1 WEST SIHTAT @@AT 2 |
W wifgn % er-gr srEmEt @
faw foagar qar atfer swaT Sawmy
A FEE AE-Ty 7 wfEgEr
i g % fau amm oy e §
3 SEAE 1 A {I§ RAATNT WEA T,
A% T A

SHRI P. K. KUNJACHEN (Kerala) : Sir,
1 support the Resolution moved by Shri
Yogendra Makwana for ameliorating the
conditions of landless labour and the rural
poor. He demands (i) effective steps are
taken to settle them on land in sustained aad
gainful occupations; (ii) legislation is
undertaken for fixation of minimum wages
for agricultural labour and to prevent their
exploitation by the landlords, moneylenders

and other unscrupulous elements; (iii) house
sites and other amenities are pro-
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vided for securing better standards of living for
them, (iv) immediate steps are taken for the
distribution of surplus land among the I
landless in areas where such steps have not so
far. been taken; and (v) such other measures
are taken as may be conducive to the well-
being and improved standards of life of the
millions of people. Sir, we will have to
consider as to what has j been done before by
us for the amelioration (  of the conditions of
these people, what is the present condition
and what is our future j plan ?

We can see that we have miserably failed in
giving them any of the amenities so faivi A
major chunk of the peopte among these
landless poor and agricultural labourers
belong to Scheduled Castes and Scheduled
Tribes. The Scheduled Castes and Scheduled
Tribes Commission is submitting its reports [
yearly. If wc examine these reports, wc can !
see that their condition has not improved.
Their condition has deteriorated. The i
Government of India constituted the Agri-I
cultural Labour Inquiry Committee. During j
the last 27 years, they have conducted only 1
two inquiries.  These inquiries have been I
completely stopped by the Government after
1957. If the Government is serious, I
demand that the Agricultural Labour Inqairy
Committee must be constituted immediately
and an inquiry should be conducted regarding
their conditions at present. Then only, we j
can have a real picture of their condition. Sir,
when we get independence, the agricultural
labour was getting work for 210 days in a year.
After 27 years of Congress rule, it has been
reduced to 110 days per year. This is the
improvement. They say that their |  wages
have increased.

THE MINISTER OF STATE IN THE !
MINISTRY OF AGRICULTURE AND' !
IRRIGATION (SHRI ANNASAHEB P. |
SHINDE) : Where do you get these figures j
from ?

SHRI P. K. KUNJACHEN : I have taken

these figures from the report which has been
i submitted by the Kerala Government. I can i
cite one example. It has been stated at I page
9 of the Economic Survey Report for

the year 1974-75 :

"In a situation characterised by con-
siderable amount of under employment
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and inequalities in the ownership of productive
assets, an increase in agricultural production
provides, by itself, no assurance that the rural
poor will share adequately in the fruits of
economic development. Thus, institutional
changes designed to reduce disparities in the
ownership of land and to enhance the earning
capacity of the poor must constitute an essential
element in any integrated strategy of rural
development.

In pursuance of these objectives, most States
have enacted comprehensive legislation
imposing land ceilings based on family size.
However, progress in implementation has been
tardy, particularly in areas where there are no
uptodate records of land rights."

This has been written in the Economic Survey
Report itself. Similarly, when Pandit Jawaharlal
Nehru was in power, he had adopted one
Panchsheel for the tribat people. These
panchsheels for the tribals were that the people
should develop along the lines of their own genius
and we should avoid imposing anything on them.

"We should try to encourage everywhere there
own traditional arts and cultures. Tribal rights on
land and forest should be respected. We must try
to train and build up a team of their own people to
do the work of administration. And deployment of
some technical persons from outside will no doubt
be allowed in the beginning but we should avoid
introducing too many outsiders into the tribal
territory. We should not over-administer these
areas or overwhelm them with a multiplicity of
fields. We should rather work tht*rfgh and not in
rival to their own social and cultural institutions.
We should judge the results not by statistics or the
money spent but by the quality of human
character that is involved."

Sir, after adopting this Panchsheel and after
taking so many steps, what is the condition of the
agricultural labourers today ?

Sir, one Mr. V. K. Desai had conducted a tour
in Telengana area with the famous Swami
Ramananda Tirtha, the hero of the freedom
struggle. He has conducted an enquiry regarding
the conditions of the Chenchus and also the hill
tribe there. After that, he has writtten :
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i "The Adimjali Sevak Sangh is now a dead
organisation nor are the other Gandhian-based
organisations active or alive. Gradually, each of
them is vying in the urban areas for a pound of
flesh on the political life of the State."

Sir, this lias been said by Mr. Desai. Even then,
even after it has been said like that. huge amounts
of grants are being giving by the Central
Government to this organisation. After all these
things, what is happening ? Now you can see that
Harijans, the Scheduled Castes, the Scheduled
Tribes, the landless agricultural labourers are
tortured throughout India. In the last two years,
about 2C0 persons have been killed by landlord
goondas. Their rights are taken away; their hands
arc cut, their legs are cut, their heads are cut.
These people cannot live peacefully in the
villages. Even in cities like Bombay, that is the
condition now prevailing.

So, if you are serious to ameliorate then-
conditions, certain steps should be taken : One is
regarding their wages. Secondly, their working
hours should be reduced. Thirdly, houses should
be given to them. Fourthly, land for cultivation
must be given to them. Police repression must be
stopped. Landlord and goondas attacks must be
stopped. Steps must be taken by the Government
to implement all these things.

We can say that nothing has been done
previously in these matters.

Sir, the Minimum Wages Act was passed for
fixing the minimum wages. Many of the States are
not implementing this Act. In Kerala, the
minimum wages now prevailing were fixed in
1968. About six or seven years have passed but
they have not been revised. This is the condition
in many of the States. Land legislation has been
enacted. But in actual practice, this has not been
implemented. Excess land has not been
distributed. Revenue pommboke land has not been
distributed. In Kerala, the claim of the Govern-
ment is that they distributed the excess land. But
actually, over the last five years, what is the
amount of land that is distributed? Only 2,016
acres have been taken over as excess land and
distributed. The agricultural labourers and the
poor peasants there had to struggle for the
distribution of thi< land. = They first showed
1,06,000 acres o
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(Shri P. K. Kunjachen] land as excess land.
The landless labourers, etc. entered'the land
and tried to cultivate or construct huts. Then
the police came and set fire to the huts, and
they have been evicted. After that, they said
that the Government is going to set up Taluk
Land Boards which will take the land and
distribute it.

But, after the introduction of these land
boards, no land has actually been taken by
them and nothing has been distributed to people.
They claim that in Kerala they have made much
advance in the implementation of land
legislation. If that is the position in Kerala, you
can imagine what will be the fate of other States
in the country. So, if anybody is serious, the first
step that they should take is to organise
agricultural labourers. They must be organised ’
and asked to fight for their rights. Otherwise, '
none of their demands will be fulfilled. Unless |
and until they are organised their demand of |
reduction in working hours and their demand of
wage increases will not be met. Unless and
until  the  agricultural labourers and poor
peasants in the countryside organise themselves
and fight for their rights, nothing is going to
happen because the Government of India and
many of the State Governments are not
interested in giving land to agricultural
labourers  or giving employment to them or
ending then-poverty or doing any such things.
So, they must organise themselves and fight for
their rights. Then only they will be able to
achieve their demands. The Government must
give protection to them. My request to the
Government of India is that they must at least
issue definite instructions to the State
Governments to see that the minimum  wages
are revised. Another thing that they must do is
to issue instructions t0 see that the police
repression, goonda repression and the landlord
repression is ended.
Sir, with these words I conclude

=t Jxwra arfew (FERreg) : =g-
AT ST, e wegei qur wia
T @ awit fadw wwar &y auy
™A FaR § N forer =it wramony
RLSIRIE U o g 15 o epe—
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W AT AT R N gA wwew @
fer i & st wm T
TET & A1 37 wAw faw -
T il A b, afe
T WA T waat ¥ o &
T T @ fr g o
fafees st agi o0 43 & wie s
AT T T T F g wey
TR gt fafafedi g oo @
CEUEL LT BT S —
THETH &1 qEwew @ anm
BN AWM W1 oiteewy anT f
T F A® T 25 mwel ¥ wew
fwedt 2orar % | zwday § w5
fas mf & o A
U7 UWIFeaTd G9% Al wngt
M e wreg Sz e, dverw-o,
TR 12 # T oaMi ¥ oaw W
FE WA wEr T 2 AT g
TETIT A o F o )
"The population of agric"&ral labourers
has risen steadily from Iff?! per cent of the
total population in 1961 to 25-76 per cent in
1971. The number of landless labourers has
gone up to about five crores. In certain
areas, say, North Bihar, they constitute"
nearly 50 per cent of the rural population.

In U.P. the number of landless agricultural
workers is about 33 lakhs."

.’-."‘I-'r TE 8§ W @7 917 at ey
CLEEL I Ut ER - R o
AR agdt o @ & ) 25 @
T T wT 9t gE & I o
SHRITHU TATE AT 3 I vy &

3
“
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"The percentage of landholders with
cultivated areas of less than one acre was as
high as 76 -2 in Orissa, 73 -7 in Uttar
Pradesh, 70-7 in Tamil Nadu, 53-1 in
Madhya Pradesh and about 30% in
Maharashtra, Rajasthan, Gujarat and
Karnataka.. It was only 6 -4 in Punjab."

TR AW T § oWt qm A 7 7

"The average annual income of the agri-
cultural labour household in India for the
period 1950-51, 1956-57 and 1963-64 was
Rs. 417, Rs. 435 and Rs. 660 respectively".

g S 1964 F1 e &, O 12
@A A TAEW UF  RiRAr  #¥
fearfy 2; uF @A AT TEW ¥
feara & 55 %o WX I wFA F
feara & o5 dar dzdr & 1 T W
T gafae 7z @ § B o aredd
ared & A & Foemr:

"The absolute number of people below
the poverty line today is just as large as it
was two decades ago and people living in
poverty constitute between 2/5 and 1/2 of
all Indian citizens."

Fyafay oY ag @7 @1 £ fF ag o
awen § ag faadt T & 7 wsx
TIErE M HATPATERE & A |
fowa wreg Sa< ww ¥ feur & fw
FF1 180 fav @ /@ w faaan &
T FTHFCAET IAHT TIAT ArFT
At o Tt wer qg famar & arer
w3 A 180 fa & oy, ot amar o
50 sfqwa fam ot w0 T A
oy 21 &1 w4 g & {5 s
gt adt § wrgEw g awr § 0
T AT 7 FEET g Y A aw
T wafae @ &1 S TE g
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feumoe & : gudr wfsew feedtaum &
9 E &7 faar, wav wwww W
ot fag, Sfea o7 @ 97 @l &
g Gar wEF W § e awdET ®
fau agaF ag 21 ¥ wra @dT Tar
&, W w1 g7 7 7Y fawr wwar g ?
wfag oo e & f& wwa F
sers it & for 39 7 3% W
Fr swqear FA & (o arerar Ay
aifgd | = a% 9% " FE AT W@
U7 &, TATH G AEE ;9 aF W
v fod S T TRy et faam
AR FM § 9T aF IA6 T G4
Tl OWEAT 2 4 aF g VI AT A-
T 74l FT wHA &, gArAT H§ FEA
uifiFews Fafaee Td-aer faam &
a7 uF VAT aror” ety
T &1 godr foEwem &
AT I W TH AER fgEmem & o
At ¥ am § gaw fav oo
& AwET g |

qg qOEEAT AgA A% g | B AT
39% @A< ATl FT AT FA F, g9
wEdl W S @ WA g, vl a4
A g, 7% g8 F fawt wgars e
7281 faemar 8, ot famft ware &7
He ey 7€ faeet 2, € w1
fog moar e s & fg
T @7 famer &, s @ A
Fd £ 1 1967 W wrew fufex
sfrzr @iy s fafres &l o,
Al IR 0T FET TET wW qavT
#1 dr | ¥ afee faa w4 o foegi
T AMT F AL A AEr Fowewr
e AT A0 47 | WH T Ay aw|
T &, Tafew & oa fawy 7 surEr
TETFgAT qAEA § 1 IR dfeewz
RIER I E T ne S E i = A
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[t =T qifem |

FE AT | W BW OWHIT  AiEA
Fr 4 #d g #fEw Fem uw

#fe wiw wig faar argfose o
oFE, o6 UFET FAq 0 ST A8 FT
FAT | IWATT F A W @
grgd =l w1 Fdi7 § FaE @
d qArE L AT | IAFT FA
#1 @3 ¥ (77, esfrdza adET &
o wYegadt Sat F1 w3z & fag
g3 w1 saww Ay Wy o4r 1 zEer
q& AqrT A & fag dar =
Y A qAE TEGT | TWAGF AT
100dTdT FA7H & I% UF 9 97
a7 weR amE wE Ay arfs awi
v Fawr fwar o 4 wroEF wie
TEr &7 0 FIET FY ST AT ) =
g & Afewdz 1w vdigemve
e ¥ fod =g gard af 4
afFa s gn A & 5 ag =y dar
AEW & ANE H, FLAT FT ;T
FTANEH TGN 2| GdT gram
F1E WK TET T J9F H 18
A1egu g8 araar Tifea |

wawt Az fefgarm  am ==
= & wfreat fam = aEe
At va £ A w801 F difa o
¥ @ 7 av frdee ¥y WAy 7 fn
THATE A Al TR R T g fre
T AT THFT F0 EHT 7 0FF A7 Fw
w, #E IE AT wew Ag @
WOHT A& T e
frar v 1 WETE K T oAty # uae
AFTAT AT AT T I OF w1 AT gy 7
zad fred g & wmer @ aw
fear ar fr aw 3w & +fifar ey
AT | IAACT FT g qHlvT wveqny
T Fa A T A
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¢ g A A & wwm e g
afra @1 mEEz ¥ oww A3 £
W@l FeT AT §, W@ wfw & any 2,
TEAT WA AGARZ A TA 25 @TAT
ar T frar &1 uw awr Ay w7
fr sma fe zaft dw aisr 2,
Al wewre § 9z w14 oFr 78 Pear 2

At S v oW ¥ ag Az
@ & st wa A & g g A
ST PR | S & g ot s
T % f sl 2, 8feT 27 i
i T W AT W 3w wdadr
T E 1 BT www A S 7 e
fear arfs zasd & for am, 3rc
wE aT A faue # g afm f
THATE FAWT 1 ST fad sy )
TN AR AT o7 AW ¥ oAe #§
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SHRI K. N. DHULAP (Mabharashtra): Sir,
I rise to support the Resolution moved by the
hon'ble Member, Shri Yogen-dra Makwana.
He has moved this Resolution with a view to
ameliorating the conditions of the landless
labour and tin-rural poor. In the Resolution
itself he has suggested five measures and
during the discussion hon'ble Members have
suggested various other measures which the
Government should take into consideration.
1 know that the House is pressed for time
and so I will not repeat the suggestions
made by the other hon'ble Members, who
took part in the discussion. My first

suggestion is that there should be
.coordination among the different Depart-
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merits which arc entrusted with the task of
improving  the conditions of the rural
poor—the Agriculture Department, the
Industries Department, the Finance Depart-
ment and such other Departments as are
entrusted with this work. For example, Sir,
whatever suggestions were made by the
hon'ble Member while moving the
Resolution go to prove that he is for all the
people who are living in the villages to
settle there once for all.  That is not the
condition in our country. Even with all
the Land Reforms Acts passed by the
different States and the Ceiling Acts
scrupulously implemented, the village poor
cannot be settled in villages themselves
because there is a lot of population pressure
on the land in this country, and therefore the
only way out would be to see that all these
landless labourers in the villages are given
employment in factories. After 27 years of
independence, Sir, the village unemployed or
underemployed arc not enlisted. So my
suggestion would be that village panchayats
should be asked to enlist the names of the
unemployed and underemployed people in
villages, a consolidated list be made, and the
collector should see that they are given
employment in different factories. For this
purpose. Sir, all the factories which are
concentrated in towns and big cities should be
dispersed. While giving licences, the
Government and the Department
concerned should see that factories are
dispersed and should go to the areas in
the village side which are not at all
developed. So if the Government
wants to develop those under-
developed areas, then these factories
should  be elected in the under-
developed areas, and the Collector of
that area should secthat people in
that particular area should  get
employment in those factories. Unless  and
until this scheme of dispersal of  industries
is scrupulously adhered to,  these
villages  are not going to  get full
employment for their people. So my (irst
suggestion would be that there should be
dispersal of factories, mills and other works
so that the village poor get employment in
those factories.

Secondly, Sir, it is very difficult for the
agricultural poor to get their children
educated. At least the Government
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[Shri K. N. Dhulap] should make a
beginning. In each district there should be a
hostel wherein the school-going children
and college-going sons of the village poor
are given free lodging and boarding. At
least, the Government should make a
beginning at district level.

Then, Sir, those who come from villages
to the towns for employment, mostly belong
to the Scheduled Castes and low caste
community. They are not able to get any
accommodation in the towns and are
compelled to live in slums and "Zopad-
pattis" that are coming up because of this
situation. Therefore, these people, parti-
cularly those coming from the villages and
belonging to the Scheduled Castes and
Scheduled Tribes, should be accommodated
in some hostels which the Government
should provide so that they can live there
and lead a somewhat comfortable life.

Then, Sir, if the Government is serious
about ameliorating the condition of the poor
people living in the villages, at least minimum
wages should be provided for those working
in the farms. But unless and until the farmers
are given remunerative prices for their
produce, it will only be wishful thinking on
our part to say that the agricultural labour
should be given the minimum wages. So
these questions aie interlinked. Therefore, the
Government should think very seriously
about this problem if it wants to improve
agriculture and wants to improve the position
of the persons who are employed on
agriculture. These are the questions which
are interlinked and have to be solved
immediately. Firstly, remunerative price
should be given to the agriculturists taking
into consideration the cost of production and
the prices of other commodities in the
market and then only these agriculturists will
be in a position to pay the minimum wages to
the agricultural labour. Otherwise, this prob-
lem is not going to be solved.

So, Sir, as I suggested, the scheme of dis-
persal of factories should be scrupulously
followed and there should be a provision in
the law in all the States that sons of the soil
should be given employment in those
factories. Unless and until this is
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burnings. Factories will be coming up in the
cities only and people from all over the
country will be coming to the towns for
employment. If any entrepreneur is not
prepared to go to the village side, he should
not be given the licence for the factory. If
these steps are taken, I am sure, the
agricultural labour would get relief to a
some extent.

With these words, Sir, I conclude.

THE MINISTER OF STATE 1IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): Mr.  Vice-Chairman, Sir, [ am
thankful to Mr. Makwana and a number of
other colleagues who participated in this
debate. Ithink Mr. Makwana tried to draw
the attention of this august House and the
country as a whole to the problems of
millions of poor people residing in the rural
areas. Now, it is known to all of us that the
population of landless labour and small
farmers in this country is very large and
the effort of all of us should be really to
concentrate on finding a solution to the
problems of these millions of rural people.
According to the information available
with me, it seems that as perthe 1971
decennial census 47 -6 million persons
belong to the category of agricultural
worker. This category includes landless
agricultural workers as well as persons
with tiny plots of land whose main source of
livelihood is agricultural labour. According to
the 1961-62 national sample survey the total
number of rural households in the country

was about 72-5 million. Out of this, 8 -5
million households own no  land at all or
less than 0-005 acre. Such households

constitute 12 per cent of the total number of
rural households. Of the remaining 64
million households, 23 -6 million own less
than one acre. They constituted 32 -5 per
cent of the rural households. Thus the rural
households which own no land at all or less
than one acre account for 44 per cent of the
rural households in 1961. Their number has
increased. [ entirely agree with Mr.
Makwana and a number of colleagues who
have spoken here that this problem is a
problem of millions of people in the rural
areas, but the main point is to provide
solutions to the
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difficulties which millions of our poor
people are facing. Now, as far as land
reforms, security of tenure, minimum wages,
all these items are concerned, t do not think
the Government of India has any difference
of opinion with the broad views expressed
on the floor of the House. For instance, take
land reforms. On land reforms the
Government of India has taken a very
principled position. After a great deal of
effort, the Government of India succeeded in
evolving a general consensus in this country
that a ceiling on land has to be fixed on
certain broad principles, taking the family as
the unit. We have fixed a maximum and
minimum limit of 18 to 54 acres, i.e., 10 to
18 acres of irrigated land growing two crops.
Then, various categories of maximum have
been fixed up to 54 acres. This is itself was
not a:i easy job because it is known to you
that ours is a federal country and conditions
differ in many parts of the country. It is not
easy to come to certain consensus on this
broad principle of a minimum and maximum
limit as the ceiling. As a result of a number
of steps taken by the Government of India
and particularly the ruling party, we
succeeded in bringing about a common
understanding in regard to the ceiling limits.
Even though in Tamil
for instance, there is a different party
ruling there, I must say the DMK. party
broadly agreed with this generally. A
general consensus was evolved in this
ss were evolved. These were circulated
to the We indicated to the State Govern-
ments that these land reforms should be
d within a particular, stipulated period.
Though some of the State Governments
did their level best, they could not do it

within the particular time-limit. 1 am
glad to mention that almost all
have enacted laws. In the case of

of the Union territories new legislation to
be undertaken and in the case of one or
two States, due to some technical reasons,
the Bills are pending Presi -sent.

But in other States the land reform
laws have been enacted. I think ui
oemocratic system, this, to my mind, is a
great achievement.  Maybe, one may

not be totally satisfied with the speed with
7—1004 RSS/74
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which this has  been done. But then I
would like to urge a word of caution, and
some of the Members actually hinted at it
whether there would be adequate land
available to meet the requirements of these
millions of poor people, landless labour, etc.
even if this land ceiling law is implemented.
After the land reform laws enacted we
addressed the various State Governments and
inquired from them what would be the extent
of surplus land that would be available as a
result of the implementation <:4' these laws.
Naturally, the implementation of ceilinng
laws involves a number of factors like the
declaration of holdings, quasi-judicial and
judicial ing-ries, etc, and then the surplus
land is declared. And the State Governments
gave some information on the basis of which
we found that about 40 lakh acres are likely
to be made available. Now, the number of
landless families and the number of families
owing less than one and two acres is very
large as I have mentioned earlier, and it is very
difficult to meet the requirements of these
families by the distribution of this land.
Though the Government of India  stand
firmly for the

j effective implementation of the land ceiling

laws, at the same time we should realise to

i what extent this is likely to"meet the require-

ments of the situation. To my mind, this
would not help us solve entirely the prob-
lem of landless labour and of the small
farmers.

Then 1 would like to draw the atto of the
hon. House to a very important factor. In
this country, over a number of years the
number of land holdings is increasing. 1 was
locking into an old literature on the land
tenure system and on land holding and I
found that this has been mentioned by one
renowned author late Rajni Palme Dutt; and
he has quoted one Dr. Mann who was once
the Director Agriculture in the old Bombay
State which included Sind also. Therein he
mentions that in 1771—perhaps two
centuries earlier—the average land holding
in this country was 40 acres. Then because the
population was increasing, the number of
holdings of such a size was coming down.
And half a century earlier, during the
British regime, the normal
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holding was 10 acres and there was hardly
any holding in this country of two acres or
one acre. What is the position now? We
know  that the law of partition is there;
families are expanding and the law of in-
heritance is there. Four brothers parti-
tion their land and the number of holdings
increases. And from 40 acres two centuries
before it has come down to five or six
acres, and a large number of holdings are

below  two or one acre. And now even
these holdings of two or one acre are
getting fragmented because of partition

among brothers, and a very large number
of uneconomic holdings are coming up. We
should try to understand the magnitude of
the problem. It ys very easy to suggest
solutions. But to my mind, the problem is
of a vast magnitude, and a lot of rethinking
of our own concept is necessary.

Sir, some of the Members have suggested
that security of tenure should be provided.
As far as this aspect is concerned, the
Government of India is very clear on this
aspect. In fact, Mr. Makwana said that there
should be security of tenure and that the
tenant should have the right of ownership, a
permanent inheritable right. We have no
difference of opinion on that. It is the policy
decision of the Government of India which
has been effectively communicated to the
State Governments; we have told them that
the tenant must be made the owner of the
soil or at least an inheritable and permanent
right of cultivation should be conferred on
him.

But I am sorry to say that in some parts of
the country, unfortunately there are no land
records. And if there are land records, they
are not up-to-date; particularly in north-east
India, this is the position. Therefore, the
implementation is very poor. Wc have
repeatedly drawn the attention of the Chief
Ministers of the States to this particular
aspect of the problem. I wish the State
Governments attach the highest priority to
this programme. We would support them in
this. Unless this programme is ruthlessly
implemented, it will stand as a bottleneck in
the way of increasing production as well as in
the way of soivi'ng the problems of millions
of sharecroppers in north-eastern and other
parts of the
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country. At the same time, in some other parts
of the country, the tenants have secured their
rights and in some parts of the country, even the
ownership right has been conferred on them. I
have elaborate figures State-wise, but 1 can tell
you that millions of tenants have got the benefit
during the last 10 to 15 years. But still I there
are many lacunas in a number of parts of our
country, and the programme needs to be
implemented more ruthlessly and with all the
vigour and strength at the command of the
State Governments.

Then, Sir, as far as the Minimum Wages Act
is concerned, broadly or this count also, there is
no difference of opinion with Mr. Makwana and
a number of other colleagues who drew our
attention to this problem. The Minimum Wages
Act had been accepted in principle by the
Government of India in 1948. Now, naturally
the State Governments have to implement it.
The State G overnments have been advised from
time to time that they must implement the
Minimum Wages Act and they must bring up-
to-date the level of wages. As a result of this
debate, 1 will take up with the labour Ministry,
the implement-i ing Ministry . as far as this
aspect is con-! cerned. I will take it up with the
Labour Ministry and the Labour Ministry will,
in turn, take it up with the State Governments.
Whatever suggestions hon. Members have
made, I will take them up with all the State
Governments. The Minimum Wages Act needs
to be implemented. There are difficulties
involved in implementing it in the rural areas,
but I think that should not stand as an excuse
for not implementing the Minimum Wages Act.
Whatever the difficulties, the State Governments
are expected to go ahead with this.

st qEvE qfem (mEToe) ¢ A
wifirg ardi F &1 F9 FFw fafaew
I wHe @ T o /war 20

SHRI ANNASAHEB P. SHINDE
Yes, yes, it can be done. Sir, ultimately the
solution to this problem lies in modernising
our agriculture and in trying to develop
intensive methods of agriculture. Though
elaborate and formal studies are not
available, lor instance, take the case of
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Punjab. In Punjab, the level of wages of
agricultural labour has gone up. That is
number one. Secondly, the landless labour
and those who work on the farm are finding
more and more employment all the year
round, as compared to landless labourers in
many other parts of the country. What is the
reason ? In fact, in Punjab another
phenomenon is also appearing. In the post-
harvest periods, there is actually shortage of
labour. What is the reason ? The reason is,
intensive agriculture has come up. For
instance, rice was never grown in Punjab on
a very large scale. Now, rice has become a
very important crop. In Kharif, rice and
maize are grown. After harvest of rice and
maize, they have wheat. So, double-cropping
or multiple-cropping lias come up. More
intensive methods have come up as a result
of tubewells, irrigation facilities, improved
seeds, plant protection measures and so on.
There is a lot of difference between modern
agriculture and traditional, agriculture. Jn the
old, traditional agriculture, the farmers used
to sow the land and there was hardly any
operation thereafter. They normally used to
go once or twice for weeding and then, only
for harvest. In modern agriculture, take the
case of paddy. After paddy is transplanted,
not only weeding has to be done, but
spraying has to be done, plant protection
measures have to be taken and then one or
two or three doses of fertilizers have to be
given. The crop has to be looked after and
irrigated  well.  Irrigation management
practices have to be looked alter. There is
such an intensive use of human labour .
involved in modern agriculture.

. For instance, in the part of Maharashtra
from which 1 come, cotton is an important
crop. In the good old days I used to see that
this crop needed attention of the farmers
only on limited occasions for just collecting
cotton. But nowadays because of application
of modern methods of agriculture, after
cotton is sown, the farmers are not allowed
to leave the crop unattended as in the old
days because they have to take up number of
spraying operations, they have to do inter-
cultivation of plants, they have to nurse the
plants, and they have to apply fertiliser once,
twice or even more depending on the
technical
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conditions. This experience indicates that
whenever we try to cultivate wheat, paddy or
cotton, the labour input is five, six or seven
times more these days. The Japanese experie
nce has shown that because of large number
of small power tillers which they use, their
labour input has gone up to the extent of
three or four times. Our general concept
of labour input was that simply because
machine is used, it will replace labour
and the labour employed in the fields
would go down. TWs is not justified
by facts. Recently our agriculture is
developing on the same lines. Of course
we cannot develop our agriculture on
the lines of Soviet Union or America.
They have larger farms. But here we
will have to develop intensive and modern
methods of agriculture. Then I think our
Indian agriculture has tremendous capacity
to absorb labour. Fortunately, because of
tropical conditions and very good sunlight
and irrigation potentials that we have, the
possibility of multiple or double crop is
so much in different parts of our country
and because of this perhaps three or four
times of agricultural labour can be got
absorbed in our agriculture. As soon as the
income of the agricultural farmers will go
up, naturally the wage level also will go up.
Therefore, we have to modernise our agri
culture by providing modern inputs and by
making available to our Indian fanners
good seed materials supported by research
activities and inputs like fertilizers and plant
protection materials along with well-orga
nised extension services................
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SHRI ANNASAHEB P. SHINDE : I
agree with the hon. Member that unless the
paying capacity of the farmer is increased, it
is very difficult to protect the interests of
landless labour. One of the hon. Members
referred to the  Landless Labour Enquiry
Committee of 1956 or 1958. The report of
that Committee had also indicated that the
well-being of the landless labour will depend
on the prosperity of agriculture. It is like any
other industry. I have no differences with
that. But the point [ was trying to make is
that for modernising our agriculture with the
support of all modern services, two things will
have to be done. First of all, lot of resources
are required because modern agriculture is
capital intensive and therefore it requires
considerable resources. 1 am not at all putting
up only theoretical propositions . In some
parts of the country these developments are
taking place. We have not lot of experience
but our development is uneven.  But these
are developments taking place. ~We have
land, we have fertiliser and we have water
resources. But only thing is that land reforms
are not properly implemented, particularly in
some parts of the north-eastern region.
For this reason, this process is not getting
accelerated. We will have to keep this in
mind.

Secondly, we have now better under-
standing of our problems. Some of the
recent surveys do indicate that cattle are
now owned by particularly landless labour
and small farmers in our country. Formerly
our understanding was that milch cattle are
owned only by bigger farmers.

Recently, Sir, some of our studies have
indicated that a large number of cattle are
owned by the landless labourers, particularly
the small farmers and the marginal farmers.
Now, here is an area in which they can be
given some employment because, if we have
to provide employment, more employment
to the people, a complementary sort of
activity, a supplementary sort of activity,
which would be useful to agriculture and
which would, at the same time, create
additional wealth, will have to be started
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and one such thing is animal husbandry and
the other one is dairying. In this field, the
Government of India has taken a number of
steps by developing the marketing orga-
nisations for milk. Now, the most modern
dairy plants have come into being and a
large network of milk collection centres are
established throughout the country. Anand is
a well-known example. These activities are
developing throughout the length and
breadth of the country and the Government
is developing these activities. Our whole
emphasis is on giving more facilities to the
small farmers and the marginal farmers and
the landless labour.

Then, Sir, the other activity which has
been started is the scheme for small farmers
and the marginal farmers. I would like to
give a few facts. Whatever the honourable
Members might have said on the floor of this
House, the whole emphasis of the
Government of India is on developing
agriculture and on giving help to the small
farmers and the marginal farmers and also to
the landless labour. Therefore, Sir, 1 will
broadly mention the details about these
schemes and I will then end my speech.

In India, two schemes, the Srftall Farmers
Development Agency and the Marginal
Farmers and  Agricultural  Labourers
Development Agency, were introduced
during the Fourth Plan period 1969-74 as
a pilot experiment to find institutional
solutions to the problems of potentially
viable and non-viable cultivators. 87
projects were started all over the country.
Each Small Farmer Development Agency
was expected to cover 50,000 small farmers
and each Marginal Farmers Development
Agency was expected to cover 15,000
marginal farmers and 5,000 agricultural
labourers.......

SHRI K. N. DHULAP (Maharashtra) :
But what is the outcome ? Have they made
any dent on the problem ?

SHRI ANNASAHEB P. SHINDE : lam
giving you now some facts which will show
that they have made same dent, though not
everywhere. The SFDAs can extend
subsidies up to 20 to individuals towards
capital expenditure on minor irrigation, land
improvement, etc. In the case of the MFD
As, the subsidy is a bit
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higher and it may go up to 33%. To
encourage the marginal farmers at the
subsistence level to take to intensive agri-
culture and commercial cropping, the inputs
can also be subsidised for the first two
seasons. To encourage flow of co-operative
credit, the Agencies grant risk funds to the
co-operatives with reference to the additional
loaning to the identified participants. Most of
the 87 Agencies have started functioning at
the field level from 1971-72. They are to be
continued till 1975-76 to complete a five-year
project period. At the end of November 1974,
they had identified 19-38 lakhs of small
farmers, 19-56 lakhs of marginal farmers and
4 -38 lakhs of agricultural labourers. Of
these, 21 -56 lakhs of persons have been
enrolled as members of the co-operatives.
Approximately, two lakhs of minor irrigation
units like dug-wells, tubewells, pumpsets
have been set up by the identified
beneficiaries and a lakh dairy units, 8,800
poultry units and 37,000 other units of
subsidiary occupations have also been
established. These investment

SHRI P. K. KUNJACHEN : These are all
mere figures.

SHRI ANNASAHEB P. SHINDE : All
right. You can say that.

Sir, these investments had been made
possible with long-term and medium-term
credits of about Rs. 64 crores from co-
operatives and Rs. 14-41 crores from the
mcommercial banks.

In the Fifth Plan period, that is, 1974-79,
the special schemes for small farmers,
marginal farmers and agricultural labourers,
started in the Fourth Plan in 87 project areas,
are being extended to 160 projects in all.
New projects have been distributed
according to the population of small farmers,
marginal farmers and agricultural labourers
in the wvarious States. Tentatively, a
provision of Rs. 200 crores for the period of
the Fifth Plan has been made in the Central
sector.

SHRI DEORAO PATIL : For the whole
Fifth Plan it is only Rs. 200 crores.

SHRI ANNASAHEB P. SHINDE : But
some of them have already been taken up.
The small and marginal farmers will be
defined as those who have holdings
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below two hectares and one hectare res
pectively. For irrigated land, the limits
would be roughly 50% of the above.
In each project, approximately 50,000
farmers are expected to be benefited. The
programme for the small farmers
and  marginal farmers would
be mainly based on crop husbandry.

Special emphasis would be lajd on dry
farming practices, contour bunding, land
shaping, water harvesting and appropriate
crop technology in the areas. In addition
subsidiary occupations like dairy, poultry,
piggery, sheep production would be taken
up in areas suitable for the programmes.
Additional funds for such animal husbandry
activities will be available from the special
provisions made in the  Central
Sector/Centrally sponsored schemes. The
projects in the Fifth Plan will cater to the
needs of small farmers, marginal farmers
and agricultural labourers. There will be a
substantial element of state investment on
works of land" development, water
conservation and irrigation works. These
will substantially provide employment
opportunities to the agricultural labourers, in
addition to wage employment due to
increased tempo of agricultural activities.
Agricultural labourers will also be included
for animal husbandry programmes.

The policies and procedures of the insti-'
tutional credit agencies are gradually being
reoriented to meet the needs of the small
cultivators. The cooperatives are now
required to collect lower share capital from
the small farmers. Loans for subsidiary
occupations are available on personal surety.
A minimum percentage of the loan business
is earmarked to meet their needs. Long-term
investment loans are available on a more
liberal valuation of securities. About one-
third of the advances by cooperatives are
now estimated to be provided for the smaller
cultivators with less than two hectares of
land. After the nationalisation of commercial
banks, there has been a distinct shift in
emphasis of bank advances for the priority
sectors including small cultivators. In the
SFDAMFAL project areas special
concessions and relaxations have been
introduced to enable the small farmers to
avail of credit support for
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programmes of improved agriculture and
subsidiary occupations.

Then, Sir, we have programmes in drought-
affected areas. We have identified 54
districts in the country where intensive
programmes of development in drought-
affected areas have been taken up. As I have
mentioned earlier on the floor of this House,
a provision of Rs. 100crores was made
during the last Plan. Now we propose to
extend it to Rs. 200 crores and Rs. 300
crores for the drought-affected areas. The
main emphasis is on providing employment
to landless labour and small farmers.

Then, Sir, there are other programmes in
the sector of agriculture. They are also
meant to provide employment. Much needs
to be done. We have to take up programmes
which are multipliers. For instance, take the
Rajasthan area, about which you know very
well. Take the Rajasthan Canal. It is not the
construction of the can'al which has helped in
providing employment to the rural people.
But after water is available, lakhs of people
will get absorbed . So the development of
irrigation facilities is also receiving priority
attention from the Government of India.

Sir, these are some of the programmes
which are being taken up. I am not saying
that everything is well and there is no snag.
We are a vast country. It depends upon the
effectiveness with which the State Govern-
ments carry out these programmes.

Then, only one point remains as to what
has been done about the dwelling houses for
the landless. On this a policy decision has
been taken and advice has been given to the
State Governments to see that before long
every landless labourer gets a dwelling site
so as to enable him to build a house. There
are other programmes also, though on a
modest scale. I must compliment the Kerala
Government, though the hon. Member Shri
Balan has quarrelled with the Kerala
Government. He does not appreciate that the
Kerala ~ Government has done a
commendable job in taking up this pro-
gramme. This is a very good programme. To
solve the problems of millions of the rural
people is not an easy job. We are one
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of the biggest democracies in the world, but
at the same time- * *

(Interruptions). As far as the
implementation is concerned there are bound
to be hurdles. But if we succeed in
modernising our agriculture, we shall be able
to solve some of these problems in times to
come.

I am thankful to all the hon. Members.

Our friend, though he was a little harsh in
making some of the observations, raised the
point whether it would be worth-while to set
up another Inquiry Committee to go into the
problems of landless labour. Many of the
problems are known to us. I am not in a
position right now to say whether there is a
need and some useful purpose is likely to be
served. I will take it up with the Labour
Minister. My Ministry will also examine it.
This is a matter which concerns millions of
poor people. I am not in a position to say
right now whether the Government of India
will take a decision in his favour or on the
lines suggested by him. With these few
observations, I would request Mr. Makwana
to withdraw his Resolution because the
Government of India is doing its level best to
implement many of the policy decisions
which they have taken with regard to all the
points which have been mentioned. Passing
of this resolution will create some more diffi-
culties instead of helping us. I hope he will
accede to my request to withdraw the
Resolution. I also thank all the Members who
have participated.

SHRI YOGENDRA MAKWANA.
(Gujarat) : Mr. Vice-Chairman, Sir, due to
my ill health, 1 had to leave the House
immediately after moving the Resolution
last Friday. I therefore, express my regrets
for my absence during the discussions on the
Resolution. I have, however, gone through
all the speeches of my esteemed friends on
that day I am also thankful to those who
have participated today.

Sir, the condition of the landless labour
and the rural poor in the interior part of this
country is pitiable. Some of my friends have
made some very good suggestions and I
would like to reply to some of the points.



205 Ry Ameliorating conditions

Sir, Shri Ranbir Singh argued in favour of
the non-distribution or not giving of surplus
land to the landless labourers. His point was
that the land is limited and it is very difficult
to give it to these landless people. He said
that they should be given some additional
professions. He gave the example of old
professions which these landless poor and
the rural labour were doing in the past. He
said that there were cobblers, blacksmiths,
carpenters and weavers. If I can give my own
example, I come from a very small village in
Gujarat. There were 200 handlooms during
the days when J was a student in the school.
When I go to my village these days, I find
hardly two looms. This is the position of
handicrafts. Same is the position of cobblers
and blacksmiths also. Most of the modem
industries have come up in the nearby areas.
Powerlooms have developed and small
factories have come up. Therefore, they have
no jobs and these professions for the rural
poor have gone. In these circumstances, how
is it possible to ask them to switch over to
their old professions'? If we take the example
of weavers, the yarn which they get is from
the spinning mills and the whole family is
engaged in weaving. After working for the
whole day, they hardly get Rs. 2/- This is the
position. How can they switch over? So, the
only thing which is left to them is the
agricultural labour.

Now, the wages of the agricultural
labourers, as described by my esteemed
colleague, Mr. Patil, are below 93 paise. All
over India, the wage ranges from 90 paise to
Rs. 1 -40. In the Central zone, it is Rs. 3 or
Rs. 4. How can we imagine that they will be
living on this meagre amount? It is very
difficult unless something is done by the
Central Government and the State
Governments in this behalf. Therefore, Sir,
in the interest of the rural poor and in the
interest of the agricultural labour, land
legislation should be implemented. That is
the only way by which we can solve their
problem.

Sir, the second point that he has raised is
about the consolidation of the holdings and
the setting up of Harijan Welfare Board. Sir,
there I agree with Mr. Ranbir Singh
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because, if there is a welfare board, parti- ]
cularly for these communities which are j
downtrodden and backward, their problems j
can be  solved. At present, the Social\
Welfare Departments of the State Govern-
ments arc looking after this. But it is my.
experience that  these Departments
are quite ineffect ive, and the working and the
functioning of these Departments is not
satisfactory at all. So, in the interest of
these downtrodden communities and in
the interest of the rural  poor, if there are
some Boards like the Harijan Welfare
Boards, they can look after them.

Shri Tyagiji, while talking about some
Harijan societies and welfare boards last
Friday, alleged that most of the money is
misappropriated by these bodies. Sir, that
may be the experience in his own State or in
a few States. But that should not be the
argument for preventing the setting up of
these bodies. I am strongly of the opinion
that if there are some boards for the
upliftment of these communities and if their
own people are working in these bodies, then
the problem can be solved very easily.

Sir, some very good suggestions have
been made by some of my friends and I am
thankful to them for their suggestions. Sir,
while replying to the debate, the hon.
Minister has also given some hope that they
will undertake some schemes for the welfare
and wellbeing of these communities and the
rural poor. Sir, I am thankful to the Minister
for giving such assurance to this august
House. I am thankful to all those who have
participated in the debate. Sir, in the light of
the assurance given by the hon. Minister, 1
withdraw my Resolution. Thank you. Sir.

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR) : The question
is:

1."That in the Resolution—

(i) after sub-para (iv), the following
para be inserted :

'(v) suitable legislation is passed in all
States to cancel the outstanding debts of
the landless labourers and the ruralpoor,
and special credit co-opera-
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lines are set up to provide an alternative
source of credit for them."

(ii) re-number the existing para (b) as
para (vi)."

The motion was negatived. THE VICE-
CHAIRMAN (SHRI JAGDISH PRASAD
MATHUR : The question is : 2. "That in the
Resolution— (i) after sub-para (iv), the
following para be inserted :

"(\) guarantee of employment on daily
wages be given to a]l the unemployed in
the rural areas as it has been done in the
State of Maharashtra, and machinery for
its implementation be set up forthwith'

(ii) re-number the existing para (v) as

para (vi)."
The motion was negaii' THE VICE-
CHAIRMAN (SHRIJAGDISH PRASAD
MATHUR) : Is it the pleasure of the House
that the Resolution be withdrawn ?

ot TrpmTAY ;o FrsE TIaeT 27
ZnET maPE A8 B, 5T maar 917 A7
Jrfzm

THE VICE-CHAIRMAN (SHRI
JAGDISH PRASAD MATHUR) : I will put it
to vote.

The question is—

"That leave be granted to Shri Yogendra
Makwana to withdraw his Resolution."

The motion was adopted.

The Resolution was, by leave, with-

drawn.

*RESOLUTION
REGARDING'NECESSARY STEPS TO BE
TAKEN BY GOVERNMENT TO
ENSURE FREE AND FAIR ELECTIONS
IN THE COUNTRY
= qETEEAR e (TR wEw)
weaq wgra, frataa et §F qare |
F @Aw ANy 6wl A ’

fawwe ¢ 3a%) w97 g7 §

‘s aaT %Y az awnfa 2 fr fratsar
Heawfm & a7y gn s
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AU ATATH AW F gevETT Ay TEA
#1 3fz & o7 ¥n g = qay e
fratm gfafrr =7 o fe & --

(%) = afafa g we@w T
gadl #Ta  afAEET A oAr T
frwfror ¥ smare wewar 9T

(@) fatw f&fo 7 quee *
WY ¥ AEZ AT g9 &Y RO
afafs z=v  Fv o fwiefes
faerfron —

(%) wEETT ITA HAW
77 w3ty | wrEETE TTREEE
THT AT HITST OWG TT AEEA;

(1) afaam * mA=Em a0
g) FESTT TR GW@E T
¥ pEREf fRww ¥ oww o3
AT

(T) SF=Ts FT 5 F1 21 a3 q
FH FTTE 1855 F9AT; WY

(3) = #w A7 7y faum
Wl T g 9AEn ¥ oa9u B
AMIERAT AT W ¥4 TF
favias aifafs frgea w o,
F1 IgIfran F94;

(a) =fasiare awmary, ez,
Hiez arfy safz S aewrd gfaum
F ITAMW 97, 7T A% 7 T v vl
9T WA WIAAATHT T (A qwT T
A1 399w 7 F7rd g, v A

(9) Tma 739 & A%, =%,
e G afy 9=y Aramei # v
wafs A 7 33T 3



